
Central Administrative Tribunal

Principal Bench, Neu Delhi,

OA-10 15/95

Neu Delhi this the 17th Day of October, 1995,

Hon'ble Sh. 8, K,' Singh, nember(A)

Sh, Dagdish Chander,
S/o late Sh, Sher Singh,
R/o Vill,&P, 0, Farukh Nagar ,
Uar d Mo, 2,
Distt, Gur gao n( Har y ana). Applicant

(through Sh, O.P, Sood - none present)

versus

1, Union of India,
through Secretary,
flinistry of Defence,
Meu Dslhi.,

2, Director General E, fl, E, ,
Army Hqrs, DII'Q,
P.O. Meu Oelhi-11,

3, Commandant ,
505 , Army Base Uorkshop,
Delhi Cantt..-10, Respondents

(through Sh, K, Gupta, advocate)

ORDER (ORAL)
delivered by Hoh'ble Sh, B, K, Singh, r'lember(A)

I

The learned counsel for the respondents

has placed a copy of the order dated 27,09, 95 uhich

indicates that the applicant has already been

appointed as a flazdoor in temporary canacity uith

effect f r om 27, 09, 19 95 in -.the,

pay scale of R s, 750- 1 2-B70-EB-1A-940 and he has bean

kept on probation for a period of two years, as per

terms and conditions o-fferad and 'accept ed' by-the

applicant.'. The lett'er produced by the learned
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counsel for the respondents is taken on record.

Since the relief prayed for^he applicant hasfor^l
A

already been granted by the respondents, the OA

has become infructuous and is dismissed as such.

No costs.

(B.K, Singh)
flember (a)
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